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Mftw Delhi , this the-^^i^day of Janaary, ^OOo
HON'ELE ISM. KWLP1F J5 OffiP. HHMEEKf JOOD

Clapt. li.y. Ma lhofra f _
S/o l.ate >Shr ! F.S. Maj.uoi.ra_
Junior Staff Off icer (Hetd. ;
nireotorate of Civi l Defence
a.pci Home Guards,
De 111 i •

-AFPL-!!,€A!N1"

K/o

A-1G. DDA Colony,

Naraina Vihar, New Delhi

Versus

Government of NCI ol Delhi
through Cfiief Secretary,

D1 a ye r s Building,
Delhi Goverameut Secretariat,
l .P. Estate, New Delhi .

Secretary Home,
Govermnent of NCI ol Delhi ,
Players Building, Sth
Delhi Government Secretariat,
l .iG Estate,

New Delhi .

Director General Home Guaids-
Cum-D i rector C iv i 1 Del eiice ,
Nislikam Seiva Hhawan.
Directorate General of Home. (lUarde
a.nd C IV L1 U e f e n c e ,
Haja Garden, _HESFOIffle«"S
New DeIHi-1lu ua■ ■

1'

GKDEH BY CiHCUl^TtON

by

No.

fhe present HA No. 28 of 2(103 has been filed
the applloenl for, revlow of th« order passed in Ok

1 ;H.H)/2U02 on 13, 1.2003,

2  In the HA-the review appl icant has taken more
or i«„' the grouhde to argue the HA, ehioh he had .taken
While arguing the OA. <mUe delivering the judgment, al l the
ground., were considered and the pointe nhloh he has taken In
the HA With regard to rel'und of .some amount as mentioned in



•2.

Fara 1 ! i i ) to (i.v) has already been not pressed by the

appl icant since he has prayed for rnnJtipie re I Lets in the OA,

so he cannot ask for the same by means of filing the

present HA. No fresh error has been pointed out which may

oa.1 1 for review of the order. Further, the HA: does not come

within the ambit of Order 47 Hule 1 CPC read with Rule 22 (3)

if) (. I ) of the Administrative tribunals Act.

3. in view of the above, nothing survives j,n the

HA, winch IS accordingly dismissed.
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